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FART I-SECTION 1

Notifications relating to Non-Statutory Rules Regulations, Orders and Resolutions issued by
the Ministries of the Government oi India (other than the Ministry of Defence) and by the

Supreme Court

PRESIDENT'S SECRETARIAT
New Delhi, the 17th January 1967

No. 30-i'iesJ.—-The Ficsidcnt is pleased to icnaiuc tin.1
awards ASHOKA CHAKRA CLASS I, ASHOKA CHAKRA
CLA.SS U and ASHOKA CHAKKA CLASS IK, the institu-
tion of which was noimed in this. Secretariat Notification No.
l-Prcs./32, dated the 4tli January \9^1, a> "ASHOKA
CHAKRA", "KlRfl CHAKRA" and "SHAURYA
CHAKRA", respectively, and to make, ordain and ejtabliah
the following Oidinances which, shall be deemed to have
effect from the Twenty-seventh day of January in the yew
One thousand Nine Hundred mid Sixty-s>even :—

THE ASHOKA CHAKRA

J irstly.— lbs decoration shall be in the form of i medal
and ityled and designated the "ASHOKA CHAKRA" (here-
inafter leferred to as the Chakra).

Sttondly —The medal shall be ciicular in shape, one and
three-eijjath inches in diameter, with rims on both sides. The
modal shall be of gold jjilt On tbo obverse of the medal
shall be embossed a vcplica of Ashoka's Chakra in the cerj-
tie, surrounded by a lotus wreath. Along tho rim, on the
inner side, shall be a pattern of lotus leaves, flowers and
buds. The urn oi the medal and that of Ashoka's Chakra.
together with its spokes and hub, shall be polished, the re-
maining surface being toned to constitute a dull background
On its reverse shall be embossed the words "Ashoka Chakra"
both in Hindi and English, the two versions being ieparated
by two lotus floweib. The fitting shall be of a s.andard pat-
tern. A icdled pal tern of the decoration shall he deposited
and kepi

fun ill) —I iic mtdal shall he suspended frum the left
breast by a riband of one and a quarter indies in width. The
libbon shall be of green coloured si!L divided into two equal
segments by an orange vertical line. The green colour denote
Auspiciousncss and orange Renunciation and Sacrifice.

Fnwr'Mv.-—The Chakra shall be awarded for most cons-
picuous bravery; or some act of daring or pre-eminent valour
ur self-sacrifice otherwise tlian in the face of the enemy.

I'ifthly.—'[he Chakra may aLso b e awarded posthumously

.Sirrt/.y.—The decoration .shall be conferred by tho Presi-
dent.

SL'venlhlv.—-The names of those persons upon whom the
decoration may he conferred, shall be published io the
C/tt7ettc of India, and a Register thereof maintained undei
ihe direction or the President

Einlilhly.— The per,om eligible for the decoration shall
he :—

(j.j Oinceis and man ;tiid v,orn«u of all ranks of the
Arm>, the Na^y aud the Air Force, of any of th*
Resci've Forces, of the Territorial Army, Militia and
ul. ,iny other law fully constituted force*.

to i \ltmb;rs ot ;h<; Nursini; Services of the Armed
Forces

(1.1 Civiliaa tiiizens of CJUICI sex in all walks of life,
oihcr than members at Police Forces and of reeoj-
mscd lMire Services.

iViKf/iiy.—K a rccipieiit of the Chakra shall again perform
suv.h an act oi gaiUnirv as would have made bim or hex
el'ijihlc to receive the Clukia, such further act of gallantry
-JulJ be recognised by a Bar to be attached to the nband by
wuien tne Cadkra is suspended and, for every subsequent act
of gallantry, an ddditiorul Bar shall be added and t>uch Bar
o; Bars may ako be awarded posthumously. For every »uch
BLII', a rtphca of the Chakra in nnnidture shall b« added to
tlie uband when worn alone.

Tcnthly.—The minialure medal which nifty bo worn on
certain occasions by recipients shall be half the size of th«
Cnakiu, and a sealed pattern of the eaid miniature medal
>-hall he deposited and kept

Llc\ tiitjily,— fhc President may cancel and annul the
,iv. iid of tiie Chal.ra and the Bar to any person and thcro-
Lipcii tne name of such lecipicut in the Register shall bo
erawd and tba recipient shall be required to surrender the
irji»;ii;i; bjt it shall be competent for th» President to r«i-
tore the decoration when such cancellation aad annulment
h*s been withdrawn.

L -s(/v~Tho notice of caiKclldtiou or rftstoration m even'
i.jse r.hall (-o publi5hed in ihr Gazette of Indi».

THE KIRT1 CHAKRA

I nsth'.'—The decoration shall be in the form of a mtdal
and stvled and designated, the "KIRTI CHAKRA" (herein-
aftci referred to as the Chakra).

Secondly.—The medal shall be circular in shape and of
s.-.indj.rd silver, otic and thice-eigtith inches in diameter, with
urns on both sides. On the obverse of the medal shall be
embo.aed a replica of Ashoka's Chakra in the- centre, sur-
loundetl by a lotus wreath. Along the rim, on the inner
Mdc, shall be a pattorn of Ictus leaves, flowers and bud«.
The r tn uf tne med^l and that of Ashoka's Chakra, together
with its sp<Ae, an..l hub, shall be polished, the remaining
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surface being toned to constitute a dull background. On its
reverse shall be embossed the words "KIRTI CHAKRA"
both in Hindi and English, the two versions being separated
by two lotus flowers. The fittings shall be of a standard
pattern. A sealed pattern of the decoration shall be depo-
sited and kept.

Thirdly—-The medal shall be suspended from the left
breast by a riband of one and a quarter inches in width.
The ribbon shall be of green coloured silk divided into three
•equal segments by two orange vertical lines. The green
colour denotes Auspiciousness, and orange Renunciation and
Sacrifice.

Fourthly.—The Chakra shall be awarded for conspicuous
gallantry, otherwise than in the face of the enemy.

Fifthly.—The Chakra may also be awarded posthumously.
Sixthly.—The decoration shall be conferred by the Presi-

dent.
Seventhly.—The names of those persons upon whom the

decoration may be conferred, shall be published in the
Gazette of India, and a Register thereof maintained under
the direction of the President.

Eighthly.—The persons eligible for the decoration shall
be :—

(a) Oflicers and men and women of all ranks of the
Army, the Navy and the Air Force, of any of the
Reserve Forces, of the Territorial Army, Militia
and of any other lawfully constituted forces.

(b) Members of the Nursing Services of the Armed
Forces.

(c) Civilian citizens of either sex in all walks of life,
other than members of Police Forces and of recog-
nised Fire Services.

Ninthly.—If a recipient of the Chakra shall again perform
such an act of gallantry as would have made him oi her
eligible to receive the Chakra, such further act of gallantry
shall be recognised by a Bar to be attached to the riband
by which the Ch'akra is suspended and, for every subsequent
act of gallantry, an additional Bar shall be added and such
Bar or Bars may also be awarded posthumously. For every
such Bar, a replica of the Chakra in miniature bhall be added
to the riband when worn alone.

Tenthly.—The miniature medal which may be worn on
certain occasions by recipients shall be half the size of the
Chakra, and a scaled pattern of the said miniature medal
shall be deposited and kept.

Eleventhly?—Th? President may cancel and annul the award
of the Cbakr'a and the Bar to any person and thereupon the
name of such recipient in the Register shall be erased and
the recipient shall be required to surrender the insignia; but
it shall be competent for the President to restore the deco-
ration when such cancellation and annulment has been with-
drawn.

Lastly.—The notice of cancellation or restoration in every
case shall be published in the Gazette of India.

THE SHAURYA CHAKRA

Firstly.—The decoration shall bs in the form of a medal
and styled and designated the "SHAURYA CHAKRA" (here-
inafter referred to as the Chakra).

Secondly.—The med'al shall be circular in shape and made
of bronze, one and tbrss-eiehth inches in diameter, with rims
on both sides. On the obverse of the medal shall be em-
bossed a replica of Ashoka's Chakra in the centre, surround-
ed by a lotus wreath, Along the rim, on the inner side, shall
be a pattern of lotus leaves, flowers and buds. The rim of
the med'al and that cf Ashoka's Chakra, together with its
spokes and hub, shall be pol'-h:-". th • •.:••.• ' •'•: surface
b e i n g t o n e d t o c o n s t i t u t e a d u l ! ' • . • » . . T - I . I . ( ' • • • : • r e v e r s e

s h a l l b e e m b o s s e d t h e w o r d s " ' '.: ' . ' • i i \ \ •• . • ' V . ! ' . v " b o t h

in Hindi and English, the two versions being separated by
two lotus flowers. The fittings shall be of a standard pattern.
A sealed pattern of the decoration shall be deposited and
kept.

Thirdly.—The medal shall be suspended from the left
breast by a riband of one and a quarter inches in width.
The ribbon shall be of green coloured silk divided into four
equal segments by three orange vertical lines. The green
colour denotes Auspiciousness and orange Renunciation and
Sacrifice.

Fourthly.—The Chakra shall be awarded for gallantry,
otherwise than in the face of the enemy.

Fifthly—The Chakra may also be awarded posthumously.
Sixthly.—The decoration shall be conferred by the Presi-

dent.
Seventhly.—The names of those persons upon whom the

decoration may be conferred, shall be published in the
Gazette of India, and a Register thereof maintained under
th; direction of the President.

Eighthly.—The person^ eligible for the decoration shall
be :—

(a) Officers and men and women of all ranks of the
Army, the Navy and the Air Force, of any of the
Reserve Forces, of the Territorial Army, Militia
and of any other lawfully constituted forces.

(b) Members of the Nursing Services of the Armed
Forces

(c) Civilian citizens of either sex in all walks of life,
other than members of Police Forces and of recog-
nised Fire Services.

Ninthly.—It a recipient of the Chakra shall again perform
such an act of gallantry as would have made him or her
eligible to receive the Chakra, such further act of gallantry
shall be recognised by a Bar to be attached to the riband by
which the Chakra is suspended and, for every subsequent
act of gallantry, ,an additional Bar shall be added and such
Bar or Bars may also be awarded posthumously. For every
such Bar, a replica of the Chakra in miniature shall be added
to the riband when worn alone.

Tenthly.—The miniature medal which may be worn on
certain occasions by recipients shall be half the size of the
Chakra, and a sealed pattern of the said miniature medal
shall be deposited and kept.

Elcvenhty.—The President may cancel and annul the
.ward r£ the Chakra and the Bar to any person and there-
upon the name of such recipient in the Register shall be
era-cd and 'he recipient shall be required to surrender the
insignia; but it shall be competent for the President to res-
tore the decoration when such cancellation and annulment
hjs been withdrawn.

Lastb' —Thz notice of cancellation or restoration in every
case shall be publi'hed in the Gazette of India.

No. 31-Press/67.—The President is pleased to rename the
awaids VISIIISHT SEVA MEDAL CLASS I VISHISHT
SEVA MEDAL CLASS II and VISHISHT SEVA MEDAL
CLASS III, the institution of which was notified in this Secre-
tariat Notification No. "19-Pres/60, dated the 26th January,
I960, as "PARAM VISHISHT SEVA MEDAL", "ATI
VISHISHT SEVA MEDAL' and "VISHISHT SEVA
MEDAL" respectively, and, in this behalf to make, ordain aad
establish the following Ordinances which shall be deemed to
have effect from the Twenty-seventh day of January in the
year One Tuosand Nine Hundred and Sixty-seven :—

PARAM VISHISHT SEVA MEDAL
Firstly.—The medal shall be styled and designation the

"PARAM VISISHT SEVA MEDAL" (hereinafter referred to
as the medal).

Secondly.—The medal shall be circular in shape, 35 milli-
metres in diameter and fitted to a plain horizontal bar with
standard fitting. The medal shall be of sold gilt. The medal
shall have en its obverse a five pointed star. On its reverse
it shall have the State Emblem am the inscription "7TT fafsPET
%m qi^T"embessed along the upper rim. A sealed pattern
of the medal shall be deposited and kept by the Medal Sec-
tion of the Ministry of Defence, Government of India.

Thirdly.—The medal shall be suspended from the left side
of the chest by a riband of 32 millimetres in width. The
ribbon shall be of golden colour with one dark blue stripe
down the centre dividing it into two equal parts.

Fourthly.—The medal shall be awarded for distinguished
service of the most exceptional order.

Fifthly.—The medal may be awarded posthumously.
Sixthly.—The names of those persons upon whom the medal

mav be conferred shall be published in the Gazette of India
and a Register thereof kept under the direction of the Pre-
sident.
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Seventhly*—The persons eligible for the medal shall be
(a) All rants of the Armed Forces including Terntonal

Army Units Auxiliary and Reserve Forces (when
embodied) and other lawfully constituted Armed
Forces

(b) Nu.rsjn£ Officers and other members of the Nursine
Services in the Armed Forces

Eighthly-—If a. recipient of the medal is subsequently
awarded tho medal again every such further award shall be
recognised by a Bar to be attached to the riband by which
the medal is suspended For every such Bar, a, miniature
insignia of a pattern approved by the Government shall be
added to the riband when worn alone

Nlnthfoj—The miniature medal which may be worn on
certain occasions by recipients shall be half the size of the
medal, and a sealed pattern of the said miniature medal shall
be deposited and kept

Tenthly —The President may cancel and annul the award
of the medal and the Bar to any person and thereupon the
name of such recipient in the Register shall be erased and
the recipient shall be required to surrender the insignia, but
it shall be competent for the President to restore the model
when such cancellation and annulment has been withdrawn

Lastly —The notice of cancellation or restoration in every
case shall be published in tht Gazette of India

ATI VISHISHT SEVA MEDAL

Firstly i— I he medal shall be styled and designated the "ATI
VISHISHf SEVA MEDAL" (hereinafter referred to as the
medal)

Secondly—The medal shall be circular in shape, 35 rmlli
metres in diameter fitted to a plain horizontal bar with
standard fitting The medal shall be of standard silver The
medal shall have on its obverse a five pointed star On its
reverse it shall have the State Emblem and the inscription
"arfafafaT5? #3T *fa^ 'embossed alona the upper nm A
scaled pattern of the medal shall be deposited and kept
by the Medal Section of the Ministry of Defence Govern
ment of India

I hirdly —The medal shall be suspended from the left side
of the chest by a riband of 32 millimetres in width The
ribbon shall be of golden colour with two dark blue vertical
stripes dividing it into three equal parts

Fourthly—The medal shall be awauled for distinguished
service of an exceptional order

Fifthly —-The medal may be awarded posthumously
Sixthly —The names of those persons upon whom the deco

ration may be conferred shall be published in the Gazette
of India and a Register thereof kept under the direction ot
the President

Seventhly—The persons eligible for the medal shall be —
(aj All ranks of the Armed Forces, including Territorial

Army Units, Auxiliary and Reserve Forces (when
embodied) and other lawfully constituted Armed
Forces

(h) Nursing Officers and other members of the Nursing
Services in the Armed Forces

Eighthly—If a recipient of the medal is subsequently
awarded the medal again, eveiy such further award shall
be recognised by a Bar to be attached to the riband by which
the medal is suspended For every such Bar, a miniature
insifinia of a pattern approved by the Government shall be
added to the riband when WO171 alone

Ninthly—The miniature medal which may be worn on
certain occasions by recipients shall be half the size of the
medal, and a sealed pattern of the said miniature medal
shall be deposited and kept

Tenthly —The President may cancel and annul the award
of the medal and the Bar to any person and thereupon the
name of such recipient in the Register shall be erased and
the recipient shall be required to surrender the insignia, but
it shall be competent for the President to restore the medal
when such cancellation and annulment has been withdrawn

L isth —The notice of cancellation or restoration in cverv
case shall be published in the Gazette of India

VISHISHT SEVA MEDAL

Fintly—The medal shall be styled and deaianated the
'VISHISHT SEVA MEDAL1 (hereinafter refened to as the

medal)
Secondly —-Iho medal shall be circular in shape 15 milh

mcties in diameter and fitted to a plain horizontal bar with
standard fitting The medal shall be made of bronze The
medal shall have on its obverse a five pointed star On its
reverse it shall have the State Lmblcm and the insinp ion
"fafSTK SNr^^T ' embossed ulong tha upper tun A sealed
pattern of the medal shall be deposited and kept by tht Medal
Section of the Ministry of Defence Government of India

Thirdly—The medal shall be suspended from the left side
of the chest by a riband of 32 millimeties in width the
ribbon shall bo of golden colour with three dark blue vciticil
stripes dividing it into four equal parts

Fourthly —The medal shall be awarded for tiiitmfiui'-hed
service of a Inch order

Fifthly —The medal may be awarded posthumoush
Sixthly —The names of those persons upon whom the

decoration may be conferred shall be published in the Gazette
of India and a Register thereof kept under the direction ot
tlic President

Seventhly —The persons eligible for th meddl thall be
(a) All ranks of the Armed Forces, including Ienitoiial

Army Units, Auxiliary and Reserve Forces (when
embodied) and other lawfully constituted Armed
Forces

(b) Nursing Officers and other members of tht. Nui-,ina
Services m the Armed Forces

Eiqhthlv—If a recipient of the medal is sub cquenth
awarded tho medal again, every such further aw aid shall
bo recognised by a Bar to be attached to the riband by whitb
the medal is suspended For every such Bar 1 n niature
insisnia of a pattern approved by the. Go^trmnert shall be
added to the nband when worn alone

Ninthly —The miniature medal which miv IIL worn on
certain occasions by recipients shall be half the size of the
medal and a sealed pattern of the said miniature med U
shall be deposited and kept

Tenthlyi—The Pi esident may cancel and annul the aw ml
of the medal and the Bar to any person and thereupon the
name of s-ich recip _nt in the Regisici shall be erised itul
the recipient shall be requ led to surrender the msi,nia bin
it shall be competent for the President to restore the medal
when such cancellation and annulment his been withJravn

Lastly —The notice of cancellation oi rcstu "it 1 n in even
case shall be published in the Gazette of Indn

NAGENDRA SINGH Secy Uv the Picsjdent

LOK SABHA SECRETARIAT
Nen Delhi 1 the 1th April 1967

\ 1 3(l)ECl/(>7 —rbe Speaker has be n pleased to appoint
Shn P Venkatasubbaiah as Chairman of the Committee on
Estimates for the term ending on the 31st March lq6fc

No 3(I)rC//67—The following membeis of the Lok
Sibha have been elected to serve on the Committee on L t̂i
mates for the term ending on the 31st Maich 1968

1 Sh 1 Panna Lai B-rupjl
2 Shn Onkarlal Be™ a
1 Shn Maharaj Sln&h Blnrti
4 Shn Bibhuti Mishra
5 Snn R K BirLi
6 Shn Jyotirmoi Ba^u
7 Shn Tndib Cluudhun
h Shn HaLdayal Dev^un
9 Shit Y Gandihngana Goud

10 Shn J N Hazaxika
H Shn I M Imam
12 Shn Tulshidasi Jadhav
13 Shn Dhireswar Kahla
14 Shn S Kandapparr
15 Shn Bii] Nath Kurecl
16 Shn Ydshwanl Singh Kushwih
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17. Shri K. Lakhnppa.
IS. Shrimati Sangj.ni Laumi Bai.
19. Shri J. M. Lobo I'rabhu.
20. Shii Indcr J. Malhotia
21. Shri Yamuna Prasad Mandal.
22 Shn Dbuleshuar Meena.
23 Shri T- H. Mnhsm.
24 Shri Chmtamdni PJIIIRI 11I11
25. Shri Rajdeo Sing))
lii Stiii Gajraj Singh Rao
27 Shrimati Jayaben Shah.
25 Shri Shantilal Shah.
29 Shi i P Stv.tsanldr.in.
10 Shn P Venial a-dibhaiah

IS. B. TEWARI, Dy. Secy.

(P. U. Branch)
VH Dellu-l, the 7 th April 1967

\o 4(2)-PU/hl.—The following Members of the Lok
cabba and Rajya Sahha have been declared as duly elected to
serve as members of the Committee on Public Undertakinfis
tor ihe term ending SKI March 1968:—

Members of I ok Sahha

I. Shu ChanJia Jit

2 Shu C C Dcsai.

3 Shii Surendranath Dv/ivtdy.

4. Shri S S Kothan.

5 Shrimati 1 I aWimi Kanihamm.i.

ft Shii Knshnan Mtinohaian

7 Shn Mamibhai Paid.

8 Shri S N Shuklu.

9. Pandit D K. liwaiy.

1U Shn Piem Chnml Verma.

Membtii of Rajya Sttbha
1 Shu Arjuu Arord.
2 Shri Vimtilkumar M Choidia.
3 Shn Banku Bcfury Das.
4. Miss Mjr\ Naidu
5 Shn Awadheshwai Pi avid Sinha

Up' Speaker has been pleased to appoint Pandit D. N
Tiuaiy as Chdiiniun uf the Committee.

A L. RAT, Dy. Say.

,\'nv Dcllif'l, the 7th April 1967

No 3 1 'f>7/FAC—The followinfl Members of Lok Sabha
dnd Rajya Sabha have been elected to servo as Members ol
the Commilte-e on Public Accounts for the term ending on
31st March. 196K :—

Members nf Lok Stiblia

1. ^hri C. K. Bhailachajjya,
2 Sardnr Buta Singh.
3 Shn Shivajirao S. Dcihrnukh.
*1. Shri R. Muthn Gounder.
5. Shn D K. Kuntc.
6 Shri N. R. Laskar.
7. Shri M R. Masani.
8 Shii V Viswanatha Menon.
9 Shn K. K. Nj>ar.

10. Shri Mohammad Yunus Saleem.
11. Shri Naiinder Kumar Salve.
12 Shn YoEendia Slurmj
13 Shri Sht-o Narain
H Shrimati Tarfceshwan Sinha
Ix Shri P. Viswambharan.

Members of Rajya tabha
10. Shnmali Dcvaki Goplda^.
17. Shri P. K. Kumaran.
IS. Shri Om Mchta.
19. Shn Gaure Muralian
20 Shn M. C. Shah.
21. Dr. M. M. S. Siddhu
22. Shri B. K. ?, Sinha

2. The Speakci h-is been pl&abcd to appoml Shn M. R.
Masam as the Chan man ol the Committee.

AVTAR SINGH RIKHY, Dy. Secy.

SUPREME COURT OF INDIA
New Delhi, the 7th April 1967

LSIDICCI :—LOUR Vacation, 1967.

ho. F.44 67-SCA-G.—In pursuance of Rule 4, oi Oidci
11, of the Supreme Court Rules, 1966, the Hon'ble the Chiei
Justice of India has been pleased to direct that the Supreme
Court will be closed for the Annual Summer Vacation from
Monday, the 8th May 1967, to Sunday, the 16th July 1967
(both dais inclusive J and will re-open on Monday, the 17th
July 1907

The Hon'ble the Chief Justive of India ha_s also been
pleased under Rule 6, Order M of the aforesaid Rules, to
appoint the Hon'ble Mr. Jusaue V. Bhargava and the
Hon'ble Mi. Justice C A Vaidiabngam to be Vacation Judges
U> hear matter;, uf -an urgent nature, which under these Rules
may be heard by a Judge sitting singly, for the respective
period shown ttgninst their names below .—

(he Hon'ble Mr. Justice V. Bhargava from the 8th Mnv
to the JI in June 1967 (both days inclusive).

1 he Hon'ble Mr. Justice C. A. Vaidialingdna from the
12th June to ihe lbth Jul> 1967 (both days inclusive).

["he Hon'iile Mr Jiiitice V. Bhargava will sit On Tuesday^
the 23rd Ma> and Oth June 1^67. The Hon'bla Mr. Justice
C . A. Vaidialingum will sit on Tuesuays, the 20th June ftnd
4th July lVb7. biuinsi will, however, continue on the next
Miu-t'diDg days ll mJ'ters fited for any day, are not finished
on that day.

Except on Saturdays and holiday-., the offices of the Court
shall be open during vacation between 8 a.m. to 12.30 p.m.
daily; but on the Jay* notified for the vacation sittings the
houii shrill be 10 a.m to 4.30 p.m

No plainl-s, appeals, petitions or OLher documents, except
ihose which require to be immediately or promptly dealt
with will be filed or received in the Registry of the Court
during ihe period the Court is in Vacation.

'Ihe Reo
ristty will opt;n tor iil.n« prrposcs ftoni Monday

the J7th July 19f,7, but as trom thj lOih July 1967, for
convenience oi parties the office ot the Court will receive
during the working hours all plaints, appeujs, petitions, or
other documents which may lie ready for filing with the
panics

Y. D DESAT. Resistrji

MINISTRY OF COMMERCE
RJ-SGLUIJON

AYir DeL'il, the 5th Apnl 1967
\o 19/ b/h6-KVJ(P).— In partial modification of tlK

Government of India in tlw Ministry of Commerce Rfsoju-
tion No, l"^fi 60-KVKP), dated the Sth June 1966, as
amepded vide Resolutions No. 19/ 6/66-KVKP), dated the
12lh August, Ifl66 and 4th October 1966 the Government of
India have decided, in \iew of the volume of work involved
and the process made so far, tu extend by four months the
period for submission of the- Report by the Khadi and Village
Indusriies Committee. The following may, therefore, be
substituted fur paragraph 4 of tha Government of India
Resolution No 1 <•)'(> 66-KVKP) dated the fith tune, 1966,
as amended :—•

"4 The Coinmittic is lequested to jubmit its Reporl
to Government by the 31st July, 1967."

ORDER
ORDLRLD ILL il a coi v of The Eciolntlr.n bd published in the

ijd7ette (.'t Tndia fnr I'encrul loiuimAtion and tluit it be com
numicnted to all

A. V, VENKATESWARAN, Jt. Secy.
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MINISTRY OF INDUSTRY
RESOLUTION

New Delhi, the 3rd April 1967
No. 9(2)IS5-Sa!t.—In partial modification of this Minis-

'ry's Resolution Nn. 9(2)/65-Sa1t dated n th October, 190>5,
the Quvcrnmont of Jndi.1 have decided to appoint the fol-
lowing persons a« the members of tlie Regional Advioi>
Jlo.irrts under the Category indicated acuirst edch :—

TVIaharashtra Regional Ad\(sory Board

Name

Shri B. M. Gcgtc,
Gogte Salt &. Crjcmiwls,
126, Backba>
Reclamation,
Botnbay-1.

\ice Shri M. A Blimjce,
deceased.

Class

Non-official
Member,

Category

Persons having
knowledge ot
and experience
of salt manu-
facture Hi tliC
ire'j.

West Bcneal and Orissa Regional Advisory Board

2-3.

Name

Shri J. P. Das,
Deputy Secretary,
Industries Department
Govt. of Orissa,
J3HUBANESYVAR.

Class

Official

Category

Representative
of Government
.if West Bengal.

ORDER
OKDERLD that this Resolution be communicated to all

the State Governments, all Ministries of the Gc\tTi,ment uf
India, Planning Commission, Cabinet SccieLmal and Pun e
Minister's Secretariat.

ORDURED that the Resolution be published in the Gazette
nf India, Part I, Section I

C BA1 ASUftRAMANlAM, Dy. Secy.

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY
DEVELOPMENT AND COOPERATION

(Department of Agriculture)

RESOLUTION
/.VH Delhi, the 5th April 1967

Ay. 7-l\./66-L.n I/Ill.—ID partial modification of the
Ministry of Food and Agriculture Resolution No. 7-21/66-
LD.I/II1., dated the 28th February 1967, Shri Harbans
Singh, Animal Husbandry Specialist, Directorate of Extension,
Knshi Bhavan, will act as Member-Secretary of the Evalua-
tion Committee, Central Council of Gosamvardhana vice
Shri G. C. Juncja, who has since taken up an assignment
under F A O.

ORDER

OHQIRHJ Lh.it a copv ol the Resolution be communicated
to : —

1. Cenusl Council ot Gosamvardhana
-. All Ministries of the Government of India

3. All State Governments.

ORDERED also that the Resolution be published in the
Gazette of India for general information.

S J. MAJUMDAR, Additional Sccv,

(Deportment of Co-operation)
A>w neW. the 6th April 1967

CORRIGENDUM
No 1-5/66-C7.—Read "The Kharngaon Central Coopera-

iive Consumers Wholesale and Retail Stores Ltd., Khamgaon
District Buldhana (Maharashtra)" for "Central Consumeri
Cooperative Stores Ltd., Khamgaon, District Buldhana
(N-fahaiashtra)" at Serial No. 5 in Notification No. 1-5/66-G
(Suppl. List 3) dated the 3rd November 1966 appearing on
page 755 of the Gazette of India, Part I Section 1 dated th«
19th November, 1<>66.

V. V. NATHEN, Dy. Sccv.

MINISTRY OF TRANSPORT AND SHIPPING
(Transport Wing)

RESOT UTION
AVu Delhi, the 1th April 1967

No. 21-7(42)/64.—Shri B. R. Gupta, Transport Commis-
sioner and ex-officlo Secretary, Home (Transport) Department,
Government of West Bengal, is nominated as a member of
the Road Transport Taxation Enquiry Committee appointed
vide this Ministry's Resolution No. 21-T(421/64 dated the
fith September. 1965, rend with notification of even reference
dated 9th February, 1966, in place of Shri S, M Bhattacharya.

ORDER
ORDFRBD that a copy of the Resolution be communicated

to all concerned and also that it be published in the Gazette
ot India for general information,

K. C. MADAPPA, Jt. Secy.

MINISTRY OF LABOUR, EMPLOYMENT AND
REHABILITATION

(Department of Rehabilitation)
RESOLUTION

New Ddhi-ll, the 6th April 1967
No. 11(8) /66-JJH.//.—Shri V. M. loshi. Secretary to the

Government of Maharashtra, Finance Department, has been
nominated, with immediate effect, as a Member of the Com-
mittee of Direction set up in terms of the Government of
India, Ministry of Rehabilitation's Resolution No. 29(13)/64-
RR/Rehab.TI. dated the 25th November. 1965, vice Shri
P, N. Damry, who has since been transferred.

B. P. BAGCHT, Additional Secy.

ORDER
ORDHRbD that Li copy of the Resolution be communicated

to :—
(i) All State Governments and all Chief Commissioner*.
(ii) All Ministries of the Government of India the

Planning Commission, the Union Public Service
Commission, the Cabinet Secretariat, Secretary to
the President, Prime Minister's Secretariat, Comp-
troller and Auditor General of India, all Accountant
Generals and Comptrollers, Chief Pay and Accounts
Officer, Department of Supply and Technical Deve-
lopment, Pay and Accounts Officer, Ministries of
Works, and Housing and Rehabilitation, Railway
Ministry (RailWay Board), Director General of
Supplies and Disposals.

(iii) All Members of the Committee.
ORDERED also that the Resolution be published in the

Gazette of India for general information.

B. S, RAMDAS, Dy. Secy.

PRINTED IN INDIA BY THE MANAGER, GOVERNMENT OF INDIA PRESS,
T'ARirURAD AND PUBLISHED BY TIFF, MANAGER OF PUBLICATIONS, DELHI, ] % 7




